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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

PALV 1
o A : Hkk kK
s el |
hR:AzN@: 6q /9? iﬂ ' !
0.A:No.:108/93: ' bt. of Decision : 26-08-97.
J.Nageswara Rao _ - .. Applicant.
Vs

: _ |

1. The Unicn of India rep. by its

Secretary, Min.of Communications,
New Delhi.

2. The Director of Postal Services,
O0/0 the Postmaster General,'
Vizayawada Region, Vizayawada,
Krishna District. :

3. The Sr.Supdt. of Post Offices,
Vizayawada, Vizayawada Division,

Vizayawada, Krishna District. .« Respondents.
H i’,
Counsel for the applicant t Mr.S.Ramakrishna Rao
Counsel for the respondents { Mr.N.R.Devaraj, Sr.CGSC.
CORAM: -

THE HON'BLE SHRI R.RANGARAJAN { MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
%****

ORDER

I
ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)

Heard Mr.S.Ramakrishna Rao, learned counsel for the
applicant and Mr.N.R.Devaréj, learned counsel for the

respondents.
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2. This RA is filed by -the applicant in the OA. The
applicant filed OA for regularising his services as EDBPM,

Machinenipalem Branch Office. But that prayer was dismissed by

this Bench by .the order dated 31-12-96.

‘3. This RA is filed that his selection of the above sub
post office was interfered by; the higher authorities. higherer
than the appointing authority. Hence on that basis itself the

selection should pet” have been set aside.

that the applicant was not the first selected candidate.

Hence the

But th#s we noted there

The

first selected candidate did: not take up the job.
[ .

appointing authority has appointed the applicant herein who was

second selected candidate. ' But we held in the OA that the

question of keeplng any reserved list of app01ntment in case most
eligible candidate did not take up the job does not arise.
candidate refused to take ‘up the

- up&l
alternate left to the departmentjfs to issue a fresh notlflcatlon

the eligible

F
for filling up that post. ' As the appllcant was not the most

eligible candidate for postlng and he was considered because of

the most eligible candldate was not willing to join it was held
i \‘lob

that the selection of the appllcantlfe not regular and on that

i

basis the OA was dlsmlsseé. Even if the higher authority haé

interfered in the selection that is only a side point and th#

if;

o,
job then the|

will not give any rlght to the appllcant to be posted as EDBPM of.

that post office. The other contentions raised ﬁas got ﬁof
‘_‘,.“:’_.‘
relevance for reviewing the judgement in the OA. 'Vi:.
, . LorR
4, In view of whatlls stated above, we find no error 5n

. . Sl
the judgement. Hence the RA is only liable to be dlsmlssed and

r

accordingly\it is dismissed. No costs.

- (R. RANGARAJAN)
MEMBER ( ADMN. )

PARAMESHWAR)

,.% rg}( JUDL..)

Pated : The 26th August, 1997.
{Dictated in the Open Court)
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Copy toi=

1, The Seérecary, UOI Min., of Communicatién, New Delhi,

2., The Director of Postal Services, O#o The Postmaster General,
yizayawada Region, Vizayawada Kfishna Didt,

3, The Sr. §uperintendent of Post Offices, Viéa?awada, Vizayawada
Division , Krishna Dist, | '

4, one Copy toMr, S,Ramakrishna Rao Advoc-te CAT,HYD,

5, One Copv to Mr. N.R,Dev-raj, Sr. CGSC.CAT.HYD.

6. One Copy to The D.R(A). ' : -
7. One Fox DupliCrte'Cosy. : o o
a. cgwhkm@grﬂ Fo gt QT' rfaqgéawwuu@m . E'D/QSFVW: ﬁ?aeﬁﬁmanwy%%m
Upr. OL/'LJ. V&I/jfav'ﬁ't’) \f’t.";saj)aa.w-adﬂ- Diwitten, Kadthwo D4f.
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Dispgszd of witR Diractions

Jismissed

Jismisg=d as withdraun

Dismifsed for Defoult
Ordefred/Rejacted

No ordzr &s to cdsis.

YLKR I1 Court
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